FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ECSTASY REALTY PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

ECSTASY REALTY PRIVATE LIMITED

2. Date of incorporation of corporate debtor | 17.01.1992
3. Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | U65990MH1992PTC064890
Identification No. of corporate debtor
5. Address of the registered office and | UNT NO - 2, 4TH FLOOR, A WING, TIME SQUARE
principal office (if any) of corporate | BUILDING, ANDHERI KURLA ROAD, MAROL,
debtor NILKANTH PARK, ANDHERI (E), MUMBAI, Marol
Naka, Mumbai, Mumbai, Maharashtra, India, 400059
6. Insolvency commencement date in | 09.03.2026
respect of corporate debtor (Order wuploaded on website of Hon’ble NCLT on
10.03.2026)
7. Estimated date of closure of insolvency | 05.09.2026
resolution process
8. Name and registration number of the
insolvency professional acting as interim | ARCK Resolution Professionals LLP (an IPE registered
resolution professional as IP)
IBBI/IPE-0030/1PA-1/2022-23/50013
Details of Authorized Signatory: Mr. Anil Kohli
9. Address and e-mail of the interim
resolution professional, as registered with | Add: Flat No 409, 4th Floor Ansal Bhawan, 16, K G
the Board Marg, Connaught Place, New Delhi-110001
Email: insolvency(@arck.in
10. | Address and e-mail to be used for | Add: Flat No 409, 4th Floor Ansal Bhawan, 16, K G Marg,
correspondence  with  the interim | Connaught Place, New Delhi-110001
resolution professional Email: ibc.ecstasyrealty@gmail.com
11. | Last date for submission of claims 24.03.2026 (being 14th day from the date of receipt of order
i.e. 10.03.2026)
12. | Classes of creditors, if any, under clause | Allottees are required to submit their claim in requisite Form
(b) of sub-section (6A) of section 21, | through email to ibc.ecstasyrealty(@gmail.com
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | 1. Mr. Vikas Gopichand Khiyani (IBBI/IPA-001/IP-P-
identified to act as Authorised | 02738/2022-2023/14194)
Representative of creditors in a class
(Three names for each class)
2. Mr. Atul Naik (IBBI/IPA-003/ICAI-N-0385/2021-
2022/14011)
3. Pankaj Bhattad (IBBI/IPA-001/IP-P-02841/2023-
2024/14362)
14. (a) Relevant Forms and

(b) Details of
representatives
are available at:

authorized

(a) Web link: http://ibbi.gov.in.downloadform.html

(b) Details of Authorized representatives is available on
the website of ARCK Resolution Professionals LLP.



mailto:insolvency@arck.in
mailto:ibc.ecstasyrealty@gmail.com
mailto:ibc.ecstasyrealty@gmail.com
http://ibbi.gov.in.downloadform.html/

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process of the ECSTASY REALTY
PRIVATE LIMITED on 09.03.2026

The creditors of ECSTASY REALTY PRIVATE LIMITED, are hereby called upon to submit
their claims with proof on or before 24.03.2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class of Homebuyers in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Anil Kohli

Designated Partner & Authorized Signatory

ARCK Resolution Professionals LLP acting as Interim Resolution Professional
Reg No.: IBBI/IPE-0030/TPA-1/2022-23/50013

AFA Valid Upto: 31.12.2026

409, Ansal Bhawan, 16 K.G.

Marg (Connaught Place), New Delhi - 110001

Email: ibc.ecstasyrealty@gmail.com

Date: 12.03.2026
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OPINION

Labour Codes and
the search for clarity

The first of a two-part series on labour Codes looks at wage
definition, compliance challenges, and the road ahead

)
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SUMITA DAWRA

India’s long-awaited labour reforms are
finally entering the implementation
phase. With the final notification of rules
by the Centre and states/UTs, the labour
Codeswill soon become fully operational.
For businesses, however, the real chal-
lenge is no longer legislative change but
interpreting how the new Codes will
function in practice.

The reforms seek to align labour regu-
lation with contemporary economic
realities — ensuring decent living
standards and social security for
employees, establishing a technology-
driven labour governance framework,
and reducing the heavy compliance
burden of labour-related statutes, which
reportedly accounted for more than 40
per cent of business-related compliances
in the country.

These measures are expected to
advance labour force formalisation,
strengthen manufacturing competitive-
ness, and simplify compliance, particu-
larly for micro, small and medium
enterprises. Yet, despite the rationalisa-
tion of the legislative framework, several
provisions remain open to interpretation,
prompting stakeholders — especially
industry — to seek greater clarity.

Two issues relating to the new
wage definition have generated particular
discussion. One concernsits implementa-
tion across the country, including the
manner of wage calculation and the date
from which it becomes operational. The
implications are significant, as they
directly affect the financial planning and

cash-flow management of establish-
ments.

Another issue relates to the expanded
applicability of minimum wages across all
categories of employees. This raises acon-
nected interpretational question of
whether the statutory overtime rate will
apply to all employees or only to those
classified as workers under the Codes.

Thisarticleis the first part of a two-part
series examining key provisions under the
labour Codes that have generated debate
duetointerpretational ambiguities. Part I
focuses on the implications of the revised
wage framework. Part II will examine
other operational aspects, including
the number of hours in a normal working
day, social security coverage, employer
liability, the use of contract labour in core
activities, the inspector-cum-facilitator
enforcement mechan-

pension or provident fund [Section 2(y)].
However, a proviso states that if these
excluded components exceed one-half (or
such other percentage as may be notified
by the Central government) of total
remuneration, the excess will automati-
callybe included in the wages. This provi-
sion ensures that the basic wage remains
at areasonable level for the calculation of
statutory payments relating to social
security and other employee benefits.

Treatment of unlisted allowances
Allowances vary widely across organisa-
tions, including for senior leadership
roles. Employers therefore seek clarity on
how allowances not listed in the Codes
should be treated when applying the one-
half (or other notified) cap.
A close reading of Section 2(y) suggests
that the provision has

ism, and the interaction ——m—v—ouo been drafted with deliber-
of the labour Codes with  ONE OF THE MOST ate clarity. While the defi-
the Shops and Establish- ~ SIGNIFICANT PROVISIONS  nition of “wages” isbroad,
ments Acts of Statesand ~ CONCERNS THE the exclusions appear
Union Territories. DEFINITION OF WAGES, carefully and exhaus-

WHICH HAS BEEN MADE tively listed. In practical
Uniform definition UNIFORM ACROSS THE terms, if a payment or
of wages and its COUNTRY FOR THE FIRST allowance is not specifi-
implications TIME TO ENSURE A FAIR cally mentioned in the

One of the most signifi-

WAGE STRUCTURE

exclusion list, it must be

cant provisions concerns
the definition of wages,
which has been made uniform across the
country for the first time. The objective is
to ensure a fair wage structure while pre-
venting the manipulation of salary com-
ponents to reduce statutory liabilities.
Earlierlabour laws contained multiple
definitions of wages. As a result,
employers often structured salary pack-
agesin ways that kept the basic wage com-
ponent low while increasing allowances.
The Code on Wages provides a clearer
framework by defining wages to include
all remuneration — whether by way of sal-
aries, allowances, or otherwise — while
exhaustively listing exclusions such as
bonus, house rent allowance, conveyance
allowance, and employer contributions to

treated as part of wages.

The design appears
intentional: To prevent arbitrary classifi-
cation of allowances by employers as
being “outside wages” and to ensure fair
treatment of employees.

Impact on employers and
financial planning
The revised wage composition isexpected
to increase employee benefits. From the
employer’s perspective, however, it may
also lead to a higher cost to the company
due to increased social security contribu-
tions and other statutory liabilities.
Companies are confronted with the
question of whether implementation
should begin from 21 November 2025 —
the date of notification — or whether they

should wait until the final rules are
prescribed by the Centre and states.

In practice, provisions that are defini-
tional and self-contained should be
implemented without delay. The defini-
tion of wages falls squarely within this
category. Although the final notification
of the percentage cap is still awaited,
businesses should accord immediate pri-
ority to a review of wage restructuring for
all employees.

Several large companies such as TCS,
Infosys, L&T, and Tech Mahindra have
already indicated that they are provi-
sioning for the restructuring of wage
components in anticipation of higher
liabilities for social security payments
and other employee welfare benefits.
These adjustments are essentially a
one-time correction arising from the
revised wage structure.

Minimum wages and
overtime interpretation
The new labour Codes also expand the
scope of minimum wage protection.
Minimum wages will now apply to all
employees — skilled, semi-skilled, or
unskilled — engaged in technical, oper-
ational, managerial, or administrative
roles.

Earlier, minimum wage provisions

applied only to scheduled employment,
leaving many employees outside the pro-
tection framework. This expansion raises
arelated question regarding the category
of employees eligible for overtime wages.

Under the Code on Wages, overtime is
payable to “an employee,” whereas the
Code on Occupational Safety, Health and
Working Conditions (OSH&WC) specifies
overtime payment to “a worker.” This dif-
ference in terminology has generated
debate over whether managerial and
supervisory employees may also claim
overtime, which must be paid at not less
than twice the normal rate of wages.

To address this issue, it is necessary to
understand the distinction between
“employee” and “worker.” Under the
Codes, a worker is defined as a person
engaged in skilled, unskilled, manual,
operational, technical, clerical, or super-
visory work, but excludes those in mana-
gerial or administrative roles, as well as
supervisors drawing wages exceeding
18,000 per month. This clarifies that
overtime under the OSH&WC Code
applies specifically to such workers.

However, the reference to overtime
wages being payable to “employee,” as
mentioned in the Code on Wages, never-
theless creates some uncertainty. In the
broader context of the Code on Wages, it is

ILLUSTRATION: BINAY SINHA

presumed the provision is intended
primarily to safeguard wage payments
across the workforce.

At the same time, overtime provisions
are historically linked to the welfare and
safety of workers engaged in labour-inten-
sive activities. Their purpose is to protect
workers from excessive physical labour
and to compensate them for work beyond
normal working hours. Managers and
senior leadership would generally fall out-

side this category.
Nevertheless, employers should
review employment contracts to

determine whether working hours have
been defined for employees, including
senior leadership.

Need for common narrative

The implementation of the new labour
Codes marks an important step towards
modernising India’s labour regulatory
framework and carries significant impli-
cations for the Indian economy. At this
stage, it is important for a common nar-
rative to emerge that clarifies the provi-
sions and brings all stakeholders onto the
same page as the country progresses
towards a ‘Viksit Bharat’.

The writer is a former Union labour
secretary. Views are personal

OPINION

Getting to the Al frontier

India cannot remain only a user of Al systems shaped elsewhere.
It must transition from access to leadership

=
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JAYANT SINHA

The AlImpact Summit demonstrated that
India has made meaningful progress in
building the foundations of an artificial
intelligence ecosystem. Under the IndiaAl
Mission, shared compute capacity has
expanded, graphics processing unit (GPU)
pricing hasbeen lowered, teams are devel-
opingindigenous foundation models, and
applications across agriculture, health,
finance, and publicservices are being cata-
lysed. This application-first approach has
created momentum. The question now is
whether this approach is sufficient for the
strategic environment taking shape.

The baseline of the Al economy is a G2
world dominated by the United Statesand
China. Frontier model development
requires tens of thousands of advanced
GPUs, dense data centre clusters, reliable
powetr, specialised talent, and multi-year
capital commitments. Both the US and
China are making annual investments in
the hundreds of billions of dollars in fron-
tier Al capabilities. Once compute, energy,
and research ecosystems co-locate at this
scale, advantage compounds.

Leading Al researchers have warned
that middle powers, such as India, cannot
rely on diffusion of Al applications alone.
The capital and talent required to train
frontier systems are rising sharply, and
access to the most advanced models
cannot be assumed indefinitely. Even if
applications spread widely, economic
rents and strategic leverage accrue where
frontier capability is built and continu-
ously improved. The implication is not
that every nation must match the United
States or China, but that credible near-
frontier capability is necessary to avoid
structural dependency.

Several middle powers have drawn this
conclusion. France hasbacked Mistral asa
frontier lab tied to sovereign compute initi-
atives. Japan has integrated Al into its
economicsecurity framework. The United
Arab Emirates (UAE) has combined capital
and energy advantage to build sovereign
model programs and large-scale infra-
structure. While none of these countries is

seeking to match the US or China, they are
building up their strategic leverage.

India’s current approach is application-
first and focused on democratising Al
access. Companies such as Sarvam are
building multilingual models suited to
Indian conditions, and IndiaAl is expan-
ding shared compute access. This is
necessary but not sufficient. An applica-
tion-first strategy has become a full-stack
Al strategy for five reasons.

First, value extraction is moving
upward. Frontier model owners capture
disproportionate rents through applica-
tion programming interfaces (APIs), enter-
prise licensing, and ecosystem control.
Building applications on externally con-
trolled models risks long-term depend-
ency. Second, affordability cannot be
assumed. As Al becomes embedded in
enterprise and public systems, pricing
power may concentrate. Near-frontier

frontier program would likely require
annual capital commitments in the low
single-digit billions of dollars over five to
seven years to fund large-scale GPU
clusters, energy provisioning, and sus-
tained research teams. In the context of
India’s overall digital infrastructure and
industrial investment plans, this is
material but manageable. It represents
strategic insurance rather than financial
overreach. Moreover, we have many cor-
porate groups that can build such a frontier
capability working within a well-designed
policy framework.

This effort should be designed care-
fully. India does not need a proliferation of
symbolic labs. We should strive to enable
a small number of frontier-scale cham-
pions with ring-fenced compute access,
milestone-based funding, and periodic
performance review. Shared pools should
continue to support ecosystem diffusion,

domestic capability but frontier training

materially improves requires dedicated capac-

negotiating leverage. LEADING Al RESEARCHERS ity and long-horizon
Third, nationalsecur- HAVE WARNED THAT planning.

ity considerations are
inseparable from Al
capability. Frontier
models are dual-use sys-

MIDDLE POWERS, SUCH
AS INDIA, CANNOT RELY
ON DIFFUSION OF Al
APPLICATIONS ALONE

The strategy should
also be embedded in a
broader middle-power
framework. In a G2 base-

tems relevant to cyberse-
curity, intelligence,
logistics, and defence. Operational auton-
omy at the inference layer is useful, but
strategic autonomy requires influence
over training and updates. Fourth, long-
term capability building requires depth.
Frontier labs anchor research talent, gen-
erate spillovers into academia and indus-
try, and create durable scientific capacity.
Without concentrated nodes, ecosystems
plateau at integration rather than
advance core science.

Fifth, training priorities reflect the
interests of those who fund and control
frontier labs. The most advanced multi-
modal systems are optimised for enter-
prise productivity, advertising, and global
consumer markets. India’s needs differ.
With hundreds of millions consuming
entertainment in multiple languages,
there is substantial demand for multimo-
dal models that can generate and localise
video, audio, and interactive content
acrossIndianlanguages and cultural con-
texts. If training objectives are set else-
where, optimisation will not prioritise
Indian linguistic nuance or regional
storytelling economics. Over time, this
shapes which industries benefit most
from Al advances.

The obvious question is cost. A serious

line world, pluralism will
not emerge organically.
Indiashould work with France, the United
Kingdom, Japan, Korea, the UAE, and
others to build a distributed network of
frontier capabilities that reach 80 to 90 per
cent of global best performance on critical
capability benchmarks. Such a network
would reduce systemic dependence,
create interoperability options, and
influence governance norms more effec-
tively than isolated efforts.

India’s civilisational scale strengthens
the case. With one-sixth of humanity and
extraordinary linguistic diversity, India
cannot remain only a user of Al systems
shaped elsewhere. Artificial intelligence
will increasingly mediate economic
transactions, public services, cultural
production, and national security. The AL
Summit should therefore mark a transi-
tion from access to leadership. In the
coming decade, countries that possess
credible frontier capability will shape the
terms on which Al is diffused. India must
be among them.

The writer is president, Everstone Group,
and visiting professor in practice at the
London School of Economics. Heis a
former Union minister and Lok Sabha
MP. Views are personal

¢ |Add 02 : Tenement No. M-2, 25/2 (10th Scheme, Type A-122), S. No. 32 (P), Vilage

i |facilities enjoyed by Mr. Vilas Bansi Tangde (Applicant/Mortgagor), Mrs. Kalpana

i [the contractual rate as per the terms and conditions of loan documents executed by you

i |As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented
¢ |from disposing of or dealing with the above securities without the consent of the bank.
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Chh. Sambhajinagar CIDCO
Branch: M-6/N-6, Bajrang Chowk,
CIDCO,Chh. Sambhajinagar.
MH-431003.

Notice Issued u/s 13(2) of SARFAESI Act 2002.

To,

Borrower - Mr. Vilas Bansi Tangde,

Add 1 : Plot No. 25/2, N-6, M Sector, House No. 25/2, CIDCO, Chh. Sambhajinagar,
Maharashtra-431003.

Add 02 : Tenement No. M-2, 25/2 (10th Scheme, Type A-122), S. No. 32 (P), Village
Jaswantsinghpura at Sector N-6, in Sinhagad Colony, Tal. And Dist. Chh. Sambhajinagar -
431003.

Co-Borrower - Mrs. Kalpana Vilas Tangde,

Add 1 : Plot No. 25/2, N-6, M Sector, House No. 25/2, CIDCO, Chh. Sambhajinagar,
Maharashtra-431003.

Jaswantsinghpura at Sector N-6, in Sinhagad Colony, Tal. And Dist. Chh. Sambhajinagar -
431003.
Sub: Enforcement of Security Interest Action Notice in connection with the credit

Vilas Tangde (Co-Applicant/Mortgagor) with our- Chh. Sambhajinagar CIDCO
Branch- Classified as N.P.A.

You Mr. Vilas Bansi Tangde (Applicant/Mortgagor), Mrs. Kalpana Vilas Tangde (Co-
Applicant/Mortgagor) have availed the following credit facilities from our Chh.
Sambhajinagar CIDCO Branch and failed to pay the dues/instalment/ interest / operate
the accounts satisfactorily and hence, in terms of the RBI guidelines as to the Income
Recognition and Prudential Accounting Norms, your account/s has/have been classified
as Non-Performing Asset as on 28.02.2026. As on 28.02.2026 a sum of Rs.
20,87,758.40/- (Rupees Twenty Lakh Eighty Seven Thousand Seven Hundred Fifty
Eight and Forty Paise Only) s outstanding in your account/s.

The particulars of amount due to the Bank from Mr. Vilas Bansi Tangde
(Applicant/Mortgagor), Mrs. Kalpana Vilas Tangde (Co-Applicant/Mortgagor) in
respect of the aforesaid account/s are as under:

Type of Facility | Outstanding | Unapplied | Penal | Cost/ | Total Dues
Amountason| interest |interest| Charegs Rs.
date NPA ason (simple)| incurred
(Rs) (Rs.) (Rs.) | byBank
HL 20,18,965.35/-| 68,793.05/- | 0.00 | 0.00 |20,87,758.40
516706650013099
Total |20,87,758.40]

To secure the repayment of the monies due or the monies that may become due to the
Bank, Mr. Vilas Bansi Tangde (Applicant/Mortgagor), Mrs. Kalpana Vilas Tangde
(Co-Applicant/Mortgagor) had /have executed documents on 18-04-2017 and created
security interest by way of :

Mortgage of immovable property described herein below:- All the piece and parcel
of Tenement No M-2, 25/2, (10 th scheme, Type A-122), S. No 32 (P), village
Jaswantsinghpura, area admeasuring 35.00 Sq. Mtr. and built up area 18.87 Sq. Mtr. at
Sector N-6, in Sinhagad Colony, Tal. And Dist- Chh Sambhajinagar-431003 owned by
Mr. Vilas Bansi Tangde and Mrs. Kalpana Vilas Tangde. Bounded as under:- East:
Tenement No N-6 M-2-25/01, West: Tenement No N-6 M-2-25/03, North: 3.50 Mtr.
Wide Pathway, South: Service Lane.

Therefore You are hereby called upon in terms of section 13(2) of the Securitisation and
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to
pay asum of Rs. 20,87,758.40/- (Rupees Twenty Lakh Eighty Seven Thousand Seven
Hundred Fifty Eight and Forty Paise Only) together with further interest and charges at

and discharge your liabilities in full within 60 days from the date of receipt of this notice,
failing which, we shall be constrained to enforce the aforesaid securities by exercising
any or all of the rights given under the said Act.

Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI in
respect of time available, to redeem the secured assets. Authorized Officer
Date: 02/03/2026 For Union Bank of India

FOR THE ATTENTION OF THE CREDITORS
OF ECSTASY REALTY PRIVATE LIMITED

RELEVANT PARTICULARS

-

.|Name of corporate debtor ECSTASY REALTY PRIVATE LIMITED

N

| Date of incorporation of corporate debtor| 17.01.1992

[Authority under which corporate debtor | ROC Mumbai
isincorporated/ registered

w

Corporate Identity No./ Limited Liability | U65990MH1992PTC064890

‘| Identification No. of corporate debtor

N

o

.|Address of the registered office and
principal office (if any) of corporate
debtor

Unt No - 2, 4th Floor, A Wing, Time Square
Building, Andheri Kurla Road, Marol, Nilkanth
Park, Andheri (e), Mumbai, Marol Naka,
Mumbai, Mumbai, Maharashtra, India, 400059

(=2}

09.03.2026
(Order uploaded on website of Hon’ble NCLT]
on 10.03.2026)

.[Insolvency commencement date in
respect of corporate debtor

05.09.2026

~

.| Estimated date of closure of insolvency
resolution process

oo

ARCK Resolution Professionals LLP
(anIPE registered as IP)
IBBI/IPE-0030/IPA-1/2022-23/50013

Details of Authorized Signatory: Mr. Anil Kohli

.|Name and registration number of the
insolvency professional acting as
interim resolution professional

©

.|Address and e-mail of the interim
resolution professional, as registered
with the Board

Add: Flat No 409, 4th Floor Ansal Bhawan,
16, K G Marg, Connaught Place, New Delhi-
110001

Email: insolvency@arck.in

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

Add: Flat No 409, 4th Floor Ansal Bhawan, 16, K
GMarg, Connaught Place, New Delhi-110001
Email: ibc.ecstasyrealty@gmail.com

24.03.2026 (being 14th day from the date of]
receiptoforderi.e. 10.03.2026)

11.{ Last date for submission of claims

12.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Allottees are required to submit their claim in
requisite Form through email to
ibc.ecstasyrealty@gmail.com

13.|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

1. Mr. Vikas Gopichand Khiyani (IBBI/IPA-
001/IP-P-02738/2022-2023/14194)

2. Mr. Atul Naik (IBBI/IPA-003/ICAI-N-
0385/2021-2022/14011)

3. Mr. Pankaj Bhattad (IBBI/IPA-001/IP-P-
02841/2023-2024/14362)

14.| (a)Relevant Forms and
(b)Details of authorized
representatives are available at:

(a) Web link:
http:/fibbi.gov.in.downloadform.html

(b) Details of Authorized representatives is
available on the website of ARCK
Resolution Professionals LLP.

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the
commencement of a corporate insolvency resolution process of the ECSTASY REALTY
PRIVATE LIMITED on 09.03.2026

The creditors of ECSTASY REALTY PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 24.03.2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13toactas authorised representative of the class of Homebuyers in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
Anil Kohli

Designated Partner & Authorized Signatory

ARCK Resolution Professionals LLP

acting as Interim Resolution Professional

Reg No.: IBBI/IPE-0030/IPA-1/2022-23/50013

AFA Valid Upto: 31.12.2026

409, Ansal Bhawan, 16 K.G. Marg (Connaught Place), New Delhi - 110001

Date : 12.03.2026 Email: ibc.ecstasyrealty@gmail.com
Place : Mumbai Contact Number: 011-40078344/011-45101111




